/oo

CENTRAL _ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH
Allahabad this the g(L“ day of 1996 .

Hon'ble Mr. Justice B.C, Saksena, Vice-Chairman
Hon' ble . t iministrative Member,

J, Origingl lication no. 260 of ~

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

see ﬁppliCﬂnt-

Versus

i. Union of India through General Manager, Central
Railway, Bombay, VI.

fi. Chairman, Railway Service Commission ( now known

as Railway Recruitment Board), Bombay Central,
ES()TUIJEIY'-

iii. Divisional Rszilway Manager, Central Railway, Jhansi.

+++ Respondents

Alongwith
S Origingl Application no. 261 of -

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

oo Applical‘l't-

Versus

i. Union of India through General Manager, Central
Failway, BombayyT.

ii, Chairman, Railway Service Commission {Known as

Railway Recruitment Board now), Bombay Central,
Bombay .

es e HBSpD“dEﬂtS.

2. Oriaginal Application no. 262 of 1992.

e

Ramashanker Tripathi, S/o Sri H.L. Tripathi, R/o 4,
Sujeklkan Khirki, Jhansi.

- I",.r.
APp2lGant

Versgus

 0f India through General "snager, C¢ nir,
31l.way, Ej)rnbuy \"l &




Vsl

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

voo Hespondents:

¥. Original Application no. 203 or 199zZ.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

TR A.pp].iCﬂnt-

]

Versus ¥

i. Union of India through General Manager, Central
Railway, Bombay VTe.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Central,
Bombay.

«se Respondentis.

&. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P, Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

* b e Applic ant-

Versus

5

D
i. Union of Ipdia, through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay VT.

iii. Divisional Railway Manager, Central Railway, Jhansi.

. 8@ Hesponde n‘ts -

€. Original Application no. 265 of 1992.

Km., Al¢ka Viakankar, D/o Shri V,G. Vakankar, R/o 49
Narsingh Rao Taoriya, Jhansi.

—~ e % @ fm}llcant
Versus

L Ll - *
» S Union of Indjj; Throggh Gereral Manager, Central

\... & o e L=
?__,ti- a0




ii.

- 4.

[/ 8T
Railway, Bombay VI,

Chairman, Railwax Service Commission (now known
as Railway Récruitment Board), BombaY'Central
Bombay.

TR R.sponde ﬂts.

Original Application no. 266 of 1992,

Dilip Kymar Agarwal, S/G-Shii N.C. Agarwal, R/o 45,

Chatwiyana, Juansi.

i.

ii.

ess Applicant,

Versis

')

Union of India through General Manager, cantral
Railway, Bombay VT.

Chairman, Railway Service Commission (now known as
Railway'Recrultment Board), Bombay Central, Bombay.

iii. Divisional Railway Manager, Central Railway Jhansi.

B

i.

ii.

¢.

..» Respondents.
O-A.24T of 1992

Avdhesh K mar Vaidh, S/o Shri U.S. Vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.

.o Applicant.
Versus

Union of India through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

«s« Respondents.

Original Applicationno. 268 of 1992.

Satya Prakash Dubey, S/o Sri B.P. Dubey, C/o Bundelkhand
Medical Stores, Nariya Bazar, Jhansi.

[ B W mplicant-
Versus

Union of India through General Manager, Central
Railway, BRombay VI,

Chairman, Hgi‘. c) E:.21~E Cotmicsion ( now known
os Rallway hecruitmeit Bourd), Bombay Central ,
Hombay. \




J{A L

)0 . Original Application no. 269 of 1992

Sripal Singh s/o Shri Rajjan Singh, R/o Post and Village
ChirhUI D Stt- Eta__“ah (U-P-) ‘

o

eoe e Applicant-
Versus

ie Unicn of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Railwaz Service Commission énow known .
as Railway Recruitment Board), Bombay Central, =
BﬂmbaY-

‘ qt f
iii. Divisional Railway Manager, Central Railway, Jhansi. !

«+. Respondents,

1{ . Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/ o
86 Chandru Shekhar Azad Ganesh Bazar, JhaBsi.

T ——

oa s AppliCant.
Versus

i. Union of India through General Manager, Central |
- Railway, Bombay VT,

ii. Chairman, Railway Service Commission ( now known |
as Railway Reécruitment Board), Bombay Centrszl, ?

Bombay. & ‘
iii. Divisional Railway Manager, Central Railway, ‘

JhanSit Y

8
ee« Respondents.

19. Origingal Application no. 271 of 1992.
Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and Fl
PGSL Dunnbﬁ&S;r Tehﬁil alb“HaL D¢5tto Jhan51- iji

¢ 0 Applicant-
Versus

- Union of India througgh General Manager, Centrel
Railway, Bombay VT,

il. Chairman Railway Service Commission { now Knowi

as Railway Recruitrent Board), Rombay Central,
Bombay.
\.

¥ ‘.‘_:_',_:v-




WE SR -

iii. Divisional Railway Manager, Central Railway,
JhanSi .

«e+» Respondents.

12. Original Application no. 272 of 1992.
<h Mishra, S/o Shri Madan Mohan Lal Mjshra, R/o

Tl'\-:rht-" -
B gl g —

(o Bdv)
[ |

ak

c

0 ¢

=4
=ty
.

=
——
Yavisy

es. Applicant.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Hailw;y Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

e Respatdents.

1t,. Original Application no. 273 of 1992.

Sayyved Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o
68;;6, Tondon Compund: Civil Lines, Jhansil.

... Applicant.

Versus

i. Union of Indi a through General Manager, C=ntral
Railway, Bombay VT.

ii, Chairman, Railway Service Commission,( now known
as Railway Reécruitment Board), Bombay Central,
Bombay.

3ii. Divisional Railway Manager, Central Railway,
Jhanﬁi .

..« Respondents.

16, Original Application no. 274 of 1992.

Beepak Babu Rawat, S/o Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur (U.P.).

..o Applicant.

Versus

A o o1 1ndia through senerel Manager, cenuradl
e IWwdy, E‘uombay VT .

iqttf-/—'



ii. Chairman, Railway Service Commission (now known
as Railway'Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

- T R&Epﬁlﬁﬂﬂts.

16. original Application no. 276 of 1992.

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,

Subhash Pura, Lalitpur (U.P.)

*o e Applicant.
Versus
. "

i. Union of India through General Manager, Central -
Railway, Bombay VT. 3

ii. Chairman, Railway Service Commission (‘now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Hailway'Manager, Central Railway,
Jhansi.,

s e R&Spﬂnde ntS'

1. Original Application no. 276 of 1992.

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241

Outside Datie Gete, Behind Home Guard Training Center

Jhal‘lsi-

o0 Applicant.
Versus

i, Union of Ipndia through General Manager, Centr &
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (Priviously =
known as Railway Service Commission), Bombay
Central, Bombay.

+es Respondents.

1%. Original Application no. 277 of 1902,

R.S. Updhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr.

no, G-Block, Agra Cantt.

ee. Applicant.
Versus
1% Urion o* India through Genéerci maragey, Cen.ral
7/
\ L =S5
s

/l 6 [/




N

Railway , Bombay VT,

iji. Chairman Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Ceptral,
Bﬂmba}h

iii, Divisional Railway Manager, Central Railway,
JhanSi . R

—

e« Respondents.

lq. Original Application no. 278 of 1992,

Om Prakash Rai, S/o Shri P.P. Rai, R/o (C/O) Bhatriya
Lodge, Manick Chowk, Jhansi.

o Applicant-
Versus

i. Union of India through Geéneral Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), “ombay Central,
-BombEYt .

iii. Divisional Railway Manager, Central Railway,
Jhansi.

"o RESpDndentS-

20. Original Application mo. 279 of 1992.

Ajai Kymar Upadhayaya, S/o Sri B.L. Updhayaya, R/o 182/1
Barubhonde la, Jhansi.

® e AppliCant.

Versus

3% Uni-n of India through General Manager, Central
Railway, Bombay VT,

ii, Chairman Railway Service Comrmission ( now known
as Rallway Recruitment Board), Bombay Centrasl
Bombay.

iii. Divisional Rafilway Manager, Central Raillway,

Hatlis 4 e

e Respondents.

24§+ Original Application no. 230 of 1992.

el Swarup Ahirwar, S/o Shri Tembs, R/o Gram Barai Post
Lchage Vae nuncn, Distt. Jhanci.

o0 e Appliﬂaﬂ1

\-"t?rgug . L . ,Bf'r.
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i. Union of India through General Manager, Central
Railway, Bombay VT. Y

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
L Jhansi, '

-

«+s Respondents.

21. Original Application no. 281 of 1992,

Mahendra Kuymar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. |

se e Applicant.

¥
Versus
d'e Union of India through General Manager, Central.ﬁy
Railway, Bombay VT. :
ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. : .
iii, Divisional Railway Manager, Central Railway,
Jhansi.
ee # RE Sp OndE I"I'ts ’
22. Original &pplication no. 424 of 1992,
Rajesh Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.
a9 Applic ant &
Versus i Y
- B Union of India through General Manager, Central
Railway, Bombay VT. o

ii. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Rgilway Manager, Central Railway, Jhansi,

e e REspondEn‘ts-

2%. Original Application no. 425 of 1992,

Rakesh Kumar Awasthi, 5/» shri L.S. Awasthi, R/o 76
Vasudeo, "Bara B2zar, Jhensi.

Applicant.
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24. Original Appl:l.catim no. 428 of 1992. e g

l ", "‘

Jamaluddin Khan, S/o Shri N.U. Khan, R/o Deen Biyai gm
C/o A.B.M. Building naterial, mndanpm., Sipri Bazar

Jhansj-. % | ',, T
n'l'iII f _ .
e @" o 83 51 Wﬂ""‘fapncant. . &
3 L .
3 : in " - a ’ Iy
5 - '- “rsmh; &rﬁ. A .I'

. ST RSN VLY
LB v as P RAE 3 N R

i. Uniun of India through General Maniger, Gontnal
©.77 -Railway, Bombay VT.

| i
-iif !

ii. Chairman, Railway Recruitment Board (Previously
knonw as Ralilway Service Commission), Bombay
Central, Bombay.

iii, Divisional Railway Manager, Central Hailway,
Jhansi.

.+« Respondents.

26,  Original Application no. 429 of 1992.

vinod Kumar Awasthi, S/o Shri R,R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat Distt. Lalitpur (U.P. o

R Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman,Railway Service Commission ( now known
gs Rbailway Recnuitment Board), Bombay Central
ombay. .

iii. Divisional Railway Manager, Central Railway,
Jahn51t _ \

«++ Respondents.

---.-'.10/-

\

s e, 3 A = -
= & a

— .
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i, Union of India through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay .

: iii., Divisional Railway Manager, Central Railway,
Jhansi-

+++ Respondents.

29.. Original Application no. 281 of 1992,

Mahendra Kumar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. ‘

ee e &pplic ant. 'g'i

Versus

o

L Union of India through General Manacer, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay, Central
Bombay. .

iii, Divisional Reilway Manager, Central Railway,
Jhansi.

ee e REspDndEnts.

22. Original Bpplication no. 424 of 1992.

¢  Rajesh Chandra Tripathi, S/o shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.

e e e AppliCant.

Versus T
i. Union of India through General Manager, Central
Railway, Bombay VT. 3

$35 Chairman, Rallway Service Commission (now Known
as Railway Recuritment Boagrd), Bombay Centrzal,
Bombay.

iii, Divisional Rgilway Manager, Central Railway, Jhansi.

«e. Respondents.

2%. Original Application no. 425 of 1092,

Rakesh Kumar Avesthi, S/n Shri L.S. Awasthi, R/o 76

g = = ;- - T3 -
L'L-:'I L [l 3 :.1..:. LA S & '\' ]_-

® & C .l’q..-‘pli'-




R
». Omigiaml.Applicqgi-l
Madhukar Dto+Pand¢
Baldﬂo' DiStti
. *.:-.,.;.. n 'I" g-: " _ ‘I'T o =) 1 | .
' ' ‘ql‘; "1., ‘ Y ,:: D ‘i‘ | _ us
el A . I. o ': o lf i_jI*. Y RS
i. 3, m’.ﬂl‘liﬂf“ﬁnﬂ‘.‘ _”1‘ ah Genx
¥ iRailui!;ﬂBﬂlbaalrh .
P '
ii. ‘ch&irlﬂngiulil ;E:EEEH? -3 —ars 1= JUS :
known is Railway Service o nission), Bombay ;
Centra Bombay.,_,{wﬂ# | ‘&! SB35 _, F3
iii, Diwisional Raﬂmy Hanagnr, G-ntral Blliﬂﬂ ‘ "
Jhansi- L ey
V. | | riwu iri:nwmw__ ey
e oL ERTENE wicw ﬁui! 'ee Respo
@ Rl L ' SN ge i\
28. Driginal Application mf‘ma of 1992,
AT ATn s, DS ake Wy
Rajendra Kumar Srivatava, S/o Shri v.s. Sr?l:rutav .
554/7, Chitra Gupt Bhawan. Adarsh Nagar, Sipri Bazar, N
~ Jhansi. ¥l e IO
BEY 1508 R
| X ;;! APP{iﬁ
versus F .
s N R
i. Union of India through;Ganeral.uanager. Central
Railway, Bombay VT, :
T
ii. Chairman, Railway Recruitment Bﬂard Bnmbay, Cen-
tral (previously known as Railway Service |
Commission).
iii., Divisional Railway Manager, Central Railway,
Jhansi. .
re .;. Respondenté.
,{ 29. Original Application no. 920 of 1992.

Ram Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidan,
Bablna, Distt. Jhansi.

eoe appliCant

Ve Bus Ris O NN i

i. Union of India through General Hanager, Cen"tfa'T‘I' v
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (Previously g’
knovwa ?s Railway Service Commission), Bombay
Cantra

-

\Qﬂ\, oesnoll/e

eve Applicant.
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4ii. Divisional Railway Manager, Central Railway,
Jhﬂﬂﬁit

... Respondents.

28. Original Application no. 922 of 1992

Pankaj Kumar Gupta, §/o Shri S.B. singhal, R/o Rly.
Qr. No. MB 178-A, Station Road, Agra Cantt.

eo e AppliCant.
Versus

i, Unisn of India through General Manager, Central
Railway, Bombay VT.

$i. Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Baombay
Central.

$ii. Divisional Railway Manager, Central Railway,
JhEHSit '

... Respondents.

3]s Original Application no. 923 of 1992

Pradeep Kumar, S/o Shri P. Narayan, R/o house no. 475
near Rihari Ji Ka Temple, Babina, Jhansi.

e s e AppliCant-

Versus
i Union of India through General Manager, Central
Raulway, Bombay VI.
ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central,

1ii. Divisional Railway Manager, Central Railway,
Jeansi.

- ReSpDI’IdEI’I‘tS.

32 Original Application no. 924 of 1992

Madhuwala Khare, wW/o shri R.K. Srivastava, R/ o House no.
243/8, Nainagarh, Nagar, Jhansi.

.. A‘pplicant.
Versus

1e Union of Indi
\ 5

a through General Manager, Central
'i..!"..'r".'. coantbrs

K Pl
Y Vioe
\
\

i")t-l ceesel2/-




o e

ii. Chairman, Railway Recruitment Board (Previously
known as Rallway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi,

«++ Respondents.

33. ( Criginal Aobnlication no, 1072 of iS352

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

se e Applicant-
Versus

ie Union of India through Gerneral Manager, Central
Railway, Bombay VT. §

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. .

iii. Divisional Railway Manager, Central Railway,
Jhansi.

+++ Respondents,

3. Original Application no. 1073 of 1992.

Jagdish Prasad Tewari, S/o Shri Baij Nath Tiwari , R/o
Village Sunrahi, Post Tindwari, Distt. Banda.

P - Applicarlt.
Versus

At Union of India through General Manager, Centrqi
Railway, Bombay VT.

ii. Chairman, Rajlway Recruitment Board reviousl -
known gs'ﬁaiiwayYService Commiss?on) %%mbay AN

Centreal -

iii. Divisional Railway Manager, Central Ksilway,
Jhanfii .

eee nmespOndents.

35. Original Application no. 1074 of 1292

Bhagwat Swarup Sharma, 5/o Shri U.S5. Sharms, R/o 72,
Nand Dwar, Gokul, Mathura. (U.F.)
e >3 ,kj}glicanf M
\

i

P;i....lS/-

L=
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Versus

i. Uriion of India through General Manager, Central
Railway, Bombay VTI.

ii. Chairman, Railway Recruitment Board (previously
énorn is Railway Service Commission), Bombay
entrai,. 1

e

iii. Divisional Railway Manager, Central Railway,
Jhansi. .

ees Respondents.

36. Original Application no. 1075 of 1992.

Mohd. Aslam Khan, S/o shri Mohd. Yusuf Khan, R/o 114,
Mewat ipura, Jhansi.

e s e N)p licant-
Versus

i. Union of India through Genéral Manager, Central
Railway, Bombay VT,

ii. The Secretary, Railway Recruitment Board (previo-
us ly k?own as Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Rail ay,
Jhansi.

e 0w Re.'siponden‘ts-

3y Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav D_ s, R/o Poonch, Moth,
Diﬂtt. JhaHSi-

« 4 & Appliﬁdl'l't.

Vemsus

i. Union of India through Geners! Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previcusly
known as Railway Service Commission), Bombay

= e -
-uﬁ": -rﬂl-

i
b

Divisional Railway Manager, Centr-1 Railwav.
:ﬁ: :'-Si ™

l-l.l

®ea REsponfﬁE!‘:tS.

L

i

Criginal Application no. 1077 of 1992.

Asliuy LUnter Verma, S/o Shri F.S. \erma, R/o 153, Purani
' as . ANanex.

..x Applicant.
E\:"\L_ f---¢--la/-




&}“‘_l——

——

(f S 4
.
Versus
i, ~Union of India through General Manager, Central
Railway, Bombay VT.
ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
iji. Divisional Railway Manager, Central Rai lway,
Jhansi. - =
see HESPQHdentﬁc
39. Original Application no. 1078 o0f 1992
Shakil Ahmad Hasmi, S/o Shri wW.A, Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur. (U.P.).
“
eee Applicant. 0
Versus 3
i. Union of India through General Manager, Central
Railway, Bombay VT.
ii. GChairman, Railway Recruitment Board (previously
known as Railway Seérvice Commission), Bombay
Central.
iii., Divisional Railway Manager, Central Railay,
Jhansi.
ee e RESPOHdenfs.
40. Original Application no. 1081 of 1992.
Vijay Kumar Dwivedi, S/o Shri C.S. Dwivedi, R/o Village
Tzkali (Hastam) P.O. Hastam, Via Khurhand Station,
Distt. Banda.
er e App lic Ent . a'
Versus 1
i, Union of India through General Manager, Central -
Railway, Bombay VT.
ii+. Chairman Railway Recruitment Board (previocusly
known as Railway Service Commission), Pombay
Central.
iii. Divisional Railway Manager, Central Railway, Jhansi.

Re spondents.

41 .

Original Application no. 1083 of 1992

Kumar Srivastava, S/o Shri A.R.L.Srivastava, R/o

adNunNer Fura Na-:: - 3

Th, -

wd b oo Y

nsi.

\

l

p

App licent.

I-l-!-lE/-




// |

Versus
i. Union of India through General Manager, Bombay VT.
ii, Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

eee RESPOndentS.

-0 = e -
SGhe GI;g;u&l APpli

Vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

0
)

+49An
L L=

by |
- 8

no. 1323 nf 12000

sse ApPP licant.
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VT.

ii. Chairman, Railway Service Commission( now known as
Railway Becruitment Board), 8ombay Central.

iii, Divisional Railway Manager, Central Railway, Jhansi.

»+s Respondents.

42. Original Application no. 614 of 1993.

Ajit Kumar Srivastava. S/@ Shri K.B.L. Srivastava, R/o
902 Kalyani, D Civil lipes, Unnao.

eee« Applicant.
Versus

- @ Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii. Divisional Reilway Manager, Central Railweay, Jhansi.

e e a HESF)OﬂdEntS-

4%. Original Application no. 1060 of 1993.

Anand Kumar Sharma, S/o Shri B.S. Sitigiwmg, R/c {C/0) Shri

G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.
e Applicant.
Versus
: Union of Indiis through General Manacer, GLentral
\ S

Eck'



- ——

(4 e

Railway, Bombay VT,

ii. Chairman, Railway,Recruitmnt Board,( Bombay Central
Bombay .

iii. Divisional Railway Manager, Central Railway, Jhansi,
+s+ HRespondents.

46, Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiuari R/o Gandhi Nagar -
KGF‘G"‘, Nictrict Ta laun.

see App lic ant.
Versus

i. Union of India through General Manager, Central
Railway, BOmbay VT. : °

ii. Chairman, Railway*ﬂecruitment Board, Bombay'Central
Bombay. "!

iii. Divisional Railway Manager, Central Railway, Jhansi.
se e Responden_'ts.

46. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

ee e Applican't.
Versus

i. Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. Genergl Manager, Central Railway, Bombay VT. 3

iii. Chairman, Railway Recruitment Board, Bombay Ce@tral
Bombay .

e REspondentS. t

49 . Original Application no. 70 of 1994

Promod Srivestava, S/o Shri S.S. Srivastava, R/o 157,
Chaturyana, Jhansi,

e 0 e Applicant.

Versus
3 Unﬂcr of India through General Manager, Central
lnailwayv, Bombay VI.
13, Chairn:n, ailwav = cruitment Board, Bombay Central,

S
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ii3. Divisional Railway Manager, Central Railway, Jhansi.,

++s Regpondents.,

48. Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jhansi. :

se Applicant.
Versus

i. Union of India through Secretary Railway Board,
‘Ministry of Railway, New Delhi.

ji. General Manager, Central Railway, Bombay VI,

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay. |

.+« Respondents.

4§, Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o
422, Station Road, Lalitpur.

.ss Applicant.
Versus

- 1 Union of India through Sécetory, Railway Board, |
Ministry of Raiways, New De lhi. |

ii. General Manager, Central Railway, Bombay VT, |

jii. Chairman, Railway Recruitment Board, Bombay Central,

Bombay.
ee o RESpDﬂdEHts. L
By, B
50 Original applicaztion no. 488 of 1994. ry i

Sunil Kum:~ Bhatnagar, s/o shri K.B. Bhatnagar, R/o near
R.E, Colony, Civil Lines, Lalitpur.
eee ApPpP licant
Counsel for the applicant Shri ReK. Nigam. = °
Versus

i,  Unior of India through Secretary, Railway Board,
Ministry of Railways, New Delhi.

| =
Lds

. General Manager, Central Railway, Bombay VI,

Chairman
e T AT 15 ¢ 1][ |
op ® RESPDL‘I’jEI".‘t.S. !

GCounsel for the Respondents Shri A.V. Srivastava.
\ \ 11-0118/-

I L]
L

»

E-r

Kai .:v ecrui*ment Roard, Bombay Central,

¥
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5/ . Original Application no, 141 of 1988

Km. Indra Singh, .D/o Laté Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi.

' s Applican‘b.
Counsel for the applicant. ShriAlok Dava

= Versus

Thpn Tie uu.l.uu of India t!"‘rﬂ'J"" +‘"'n Ce n_al !,{Eﬂegﬂf'

Central Railway, Bombay VT, g

ii. Railway Serivce Commission, Bombay.

i

.+« Respondents.

Counsel for the Respondents. Shri H.P. Ghakorvorty b
Shri v.K, Goel.

ORDE R (Reserved)

JUSTICE B,C, SAKSENA,V,C,

These 50 OI,As invelve almost identical questions of
fact and law, They are, therefore being decided by a common

order:

2, The brief facts are that din th® Employment Notice Nof%

2/80/81 was issued by the Railway Recruitment Board Bombay!,

This Board was previously known as Railway Service Commissieni,
amengst L3

In the said Employment Noticnj\varfous non-t8chincal @tagoria;, B

category Noi 25 had been indicated for the post of Probationary |

r
Asstt, Station Mastersi The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called to appear at the

- written test held on 21%6.1831. They were also shown as
successful at the written test and were called to appear at

an interview ke«sgk held on 31,3,1982 at Bhopal or other

Centiree, Tha applicantg fipthar caen . bl ereEr e Y

o
e ‘J wekls % = R

\ A
\-b:‘!.

L :pl?
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they were asked to attend the psycholegical test held in the

office of the Respondent No.\2 at Churchgate, Bombay on 12,5.82% |

15 . |
The further case &f the applicants that thereafter a notice |
was displayed at the notice board of the Respondent Neoi2

indicating th;t some investigatiens are in process and afier .,

completion of the investigatiens the results will be declared
and the appointment orders will be issued for which equal i
nunberm of posts were being reserved, The applicantg stated

that k& he made representation on on 11.11.88 which got ne
response’,
Some

< In the meantime it appears that the candidates

filed OAs Under Section 19 of the A.T, Act before the Bombay |
Bench and the said O.,As were decided by an erder dated 14,2,91 ;
The applicants have also made reference to decision by this |
Bench of the Tribunal wviz;(i) OI.A. No's 936 of 1987

Snt, Raj Kumari Sharma Vsi Union of India decided on 15.5*.§l

(i) O.A. Noi, 318 of 1989 Rajesh Kumar Shivhare and Ors Vs

JUnion of India decided on 30,9/1991%
4, The applicants further case is that after the
said judgments the applicants approached the office of the

s g S L - BT

Respondent no!2 to bestow the same benefits arising out of

the said judgments to the applicants but he was told that

he should also bring such a direction from the Tribunal, The
applicant further contend that no inquiry had been conducted
in the matter and at any rate the applicants have not been
allowed to participate in the process of inquiry. Their

f urther case is that am &m the entire examination has not been r

cereai’td end the appointment orders have bean issuved and a
\

b
Y\-L’ 1415325 !
i
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circular has alse been issued on the same subject on 5%.1/.90,
X, The Respondent nef2 has filed a written statment in

almost all the O.Asi 'Ifmul.n the plea'the O.,As being barred by

limitation as provided t‘lng:,é.th 21 of the A;T;Ac‘t has been
raised, It has been stated that -as,,f:.:.; as the ippi'iunts are
concerned. the final selectisih of Khiks Category Neo% 25 was
finalised during December 1986 and the name of the applicants

do not find place in the final panel issued, as they had :

e i s B S —— e W 5

not secured adequate marks to qualify, The O.As were filed "
in the year 1992, A further plea taken in the counter aff{ida-
vit is that the cause of action on the basis of which the O.As

Y
are being filed sannot be said to beve eccurred within the

—

territeorial jurisdiction of this Tribunal, The Employment
Notice was issued by the Respondent Ne.\2, the office of which
is at Bombay. The further plea taken is that the place of

stay of the applicant would not determined the jurisdictien

to file the O,A., It has also been pleaded that the orders
issued by the CAT Bombay Bench er Allahabad Bench does not
afford a fresh cause of action and the O.As are barred by

time., It has been pleaded by the respondent no.2 that the |

said circular has no connection with the present petﬁion. |
i

It was meant for fixation of seniority of selected candidates

ancd since the petitioner kas not qualified for final selection

he has no claim for appointment, No rejoinder affidavit

appears to have been filed in any of the O.As,
6, We have heard the learned counsel for the |
parties, : | f
rl Qe :
T We may first mataeiﬁhe preliminary objections with
P

1eard to the maintainabil .ty of thie O,A on the ground

°» ¢P21

T R
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of want of territoriml jurisdictionl Admittedly. the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay: -Thq; spplicants have
sought the relief of a writ of mandamus to be issued to th-
faspondtnts to issuwe the appointment order in favour of the
applicant within a time bound paried in con#onanm with the

judment of this Tribunal in 0.5 Hoh. 318 of 1989 dated

Lﬂﬂlu
30,9.1991l since the respondent ne)2 is thb‘.outsidt territo-

rial jusiddiction of the Tribumnal evidently such a directien
cannot be issued to the respondent nogQ,. The provisions
of Art, 226&€ithe Constitution of India will not goven the
sitmation’, The territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,3% Section 19(1°)
of A_.T-. Act provides that:
® subject to the other provisions of this

Act, a person aggrieved by any order

pertaining to any maetter within the

jurisdiction of the Tribunal may make

an epplication to the Tribunal for the

redressal of his grievance:"
Thus for the purposes of maintginability of the 0.,A, the
sine quopnon is that ke it seek redressal ageinst any order

kax pertaining to any matter within the jurisdiction of this
Tribmal,gvidently since the Railway Recruitment Board

Bombay, responden‘t not2 was camnetent to declare tha result
and it being kﬂatn%APutsida the territorial jurisdiction of

thes Bensh of % Iribunal the applicants cannot seek

Jﬂ'ﬁé’u’ .é\
redressal of l&s grievance wkith of not being given any
'l

el pointment order by respondent nou.2 , In excxrcise of

upnder Sub Sec,
powers conferred mix/(1) of Section )8 A,T. Act the Central

\

e —
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Govt. has issued a notification laying down the jurisdiction
of the various Benches of the Tribunal, In respect of the

Allahabad Bench wi.@ .ffh 111685 the territorial jurisdiction

kas indicated in the motificatien dated 14,9488 which was
published in the Gazette of India Extraergdinary dated 149,88
at Pgl 1 is ® State of U.P.(excluding 12 districts mentioned
under sl. noi4 under the jurisdiction of the Lucknow Bench

w.e ft, 1561,91)., The fina.l list has.a also been fhm to have

been published by the respondent no,2 at Bembay, Thus "{;t

are satisfied that for want of territorial jurisdiction this
Ny

Bench of the Tribunal cannot take cognizance of these 0?4'(::.

8. We may now proceed to consider the plea of the

0.A being barred by limitatiocn which has been raised on behalf |

of the respondent no,2, The selection waes made in 1982 and
when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection list was
issued in December 1986. The QG.,As have been filed in 1996.

Clearly the 0-.As are barred by limitation es provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submitted that similar matters were taken li for

consideration by the Bombay Bench of the ’ribunal as also by

i
this Bench of the Tribunal and the decision by this Bench of

the frit-unal in the afcresaid OAs were rendered in September
1991 while the decision by the Bombay Bench of the Tribunal

was rendered en 14.2.91.

Ol It is fairly well settled that 2 decision of a

cocurt or Trihunal does not afford a fresh cause of actiont.
The .
Tag; question of law which came to be decided coulc very well
Aeal e | el
Neve Leuii pi;—x:‘:'. 5> the agplicant within the nariod nf lwn.nn-
i -

tion., Having falled to do so they cannct be pemnittadrth:i
\

Qi wreped
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the decision by the lribunal &n other case dww&fordo}a
fresh cause ofiac‘thn!. The case law on the question has been
considered by the Madras Bench ef the Tribunal in a case

reperted in 1994(28) ATC 810 A.I‘.P_.EJ.U Class ..’:'II-.;‘..".L-;“-'-M.?‘; |
India and Ors, We are in respectful agreement with the view

d' .
taken in the said.ecision, We, therefore hold ithati the O.As

are barred by limitation’

10. We may now proceed to analyse certain decisions

gited at the bar, The Bombay Bench of the Tribunal vide its
judgment dated 142,92 had observed tbat most of the applicants
were not declared selected because they have obtained less |
than 150 marks The Bench i.n its decision rendered on 14,291 f

marRs cyeye

wes held that the cuty off ¢ arbitrarg®x as it laid down |

certain qualifying marks in excess of 35% even though
suff icient nugber of persons were not going to join the

services emd even those whe had secured less than 150 marks
had te be appointed to fill the available vacancies which
were advertised ./‘g;tain directions were given to the respo-
ndentézto identify the actual number of vacancies in the El:mt:-.'l.mr-n1
yment Netice No., 2/81-82 and the vacancies in each category

have to be further earmarked, This is for category no%\25i,

(11) The respondents shall further find out as to how many
candidates, who appeared in the said examinaticn,

have been selected finally and given appointments
Several

Simikaxx other directions were also given which would not be
relevant for our purposes, Except to note that in compliance
wlth the directions given in the said order the High Power

Coanittee gave its report, Thereafter a contempt petition was |

ol |

f2.¢€ en? in tho contempt patiticn Bembay Eench pozzed an order

catcc (410,93 directing thet ail those applicants who have

\ i

?:"L'
g, >

> i:"'"”
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secured 105 or more marks out of 300 shall be deemdd to have

been recommended for Category No’\25 and the General Halﬁgers &
: o~

T

of the respective Railways shall take steps to consider >4

whether these ipplicmt: can now be granted lppcl.nt-onts

i

-
in the vacancies which we have indicated , within two menths ||

|

frem the date of receipt of the ordor!.w

1l. The respondents thereafter filed civil appeals no. |
1821=31/1994 and the Hon'ble Supreme Court vide its judq;:‘ent
delivered on 29%9,1994 set aside the order dated 6:.10#.23

passed by the Bombay Bench of the Tribunaly, It did m.;: .f ind

any arbitrariness in the cut off marks which were also adopted
by the High Power CommitteeX Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading
0.A ;s 280/91', The 14 O.,As were decided by a cemmon judgment
dated 1.2.95 and they were dismissed on the ground of limi-
tation as also on merits,

12, The learned counsel for the respondents has also
placed for our consideration a decision rendered by the

Jabalpur Bench in O0,A., 405/88 decided on 642,95, The JiEtmmss

RSHLL $-
Bench took the view that, the decisiens in appeals by the

Hon'ble Supreme Court through its judgment dated 29 .9‘.94*?

The matter has come to an end and dismissed the O holding tha
the applicantg was not entitled to any relief.,

13, These 0.,As have hear to suffer the same fate’, They
are barred by limitation, not maintainable befere this Bench

and even on merits no case for interference is made out, ‘
All the O.As are therefore dismissed, No erders as to costs |

| £ \
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Dateds,, -k.’z.-. tee0 1996
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